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(A)Whenever, a suit is filed with a claim that Rs.2,00,000/- and above is paid by cash
towards any transactions, the courts must intimate the same to the jurisdictional Income Tax
Department to verify the transactions and the violation of Section 269ST of the Income Tax Act. if
any

(B) Whenever, any such information is received either form the court of otherwise. the
jurisdictional Income Tax authority shali take appropriate steps by following the due process in law.

(C) Whenever, a sum of Rs.2,00,000/- and above is claimed to be paid by cash towards
consideration for conveyance of any immovabie property in a document presented for registration,
the jurisdictional Sub-Registrar shaii intimate the same to the jurisdictional Income Tax Authorny
who shall follow the due process in law before taking any action,

(D) Whenever, it comes to the knowledge of any Income Tax Authority that a sum of
Rs.2,00,000 or above has been paid by way of consideration in any transaction relating to any
immovable property from any other source or during the course of search or assessment
proceedings, the failure of the registering autnority shali be brought to the knowledge of the Chief
Secretary of the State/ UT for initiating appropriate disciplinary action against such office who
failed to intimate the transactions."
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E-mail: jaipur.pdit.inv@incometax.gov.in
Phone No.: 0141-2385464
Postal Address: Pr. Director of Income Tax({Inv.),

Room No. 235, NCR Building,
Statue Circle, Jaipur{Raj.}-302005
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